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“THE DEPUTY MINISTER IN. THE
"MINISTRY OF COMMERCE (SHRI

MOHD, SHAFI QURESHI): (&)

There is no apprehension of large-
scale closure of cotton spinning mills
‘in South India.

(b) and (c). Informatjon is being
«collected and will be placed on the
“Table of the House
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SHR1 SHIVAJIRAO S. DESH-
MUKH: Is the minister aware that
this racket of closure of mills js a
mechanism invented by private tra-
ders for the sole purose of funnelling
out into private pockets what is public
money and thereby floating the sink-
ing mills at the cost of public money,
thereby again opening out a few
more channels of funnelling out pub-
lic money by handing over the clos-
ed mills Yor management purposes
to private parties?

SHRI MOHD. SHAFI QURESHI:
The Government is aware of all that
is happening in the textile industry
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and Government is taking the neces-

sary steps. We are having a debate-
now.

SHRI S. KANDAPPAN: 1In the
original reply, the minister stated.
that it is not very serious. But I am.
afraid it has not been properly ap-
preciated by the ministry here be-
cause, ther are already cases where:
mills have been closed and they have
been reopened after the guarantee of’
credit by the State Government.
Even after that, they are not running
properly and there is again a threat
of closure. Our information is more
than 15 mills are on the verge of”
closure. They say that the accumu-
lated stock of yarn is of a higher
count and so, the value of money
that is involved in this is compara-
tively higher. They allege that the
Government calculation is not cor-
rect. Then they say they are not in
a position to modernise the mills. I
would like to know whether tre
Central Government are in a posi-
tion to help the industry to imoder-
nise the machinery and to clear the
burden of accumulated stocks on
them. :

SHR] DINESH SINGH: My col-
league had mentioned that the stocks
are not alarming and I would only
like to repeat that. About mederni-
sation, the House is aware of the
magnitude of the problem of the
textile industry in this country and
it will not be possible for Govern-
ment to say that they can immediate-
ly set this right, because it is not
wholly the responsibility of Govern-
ment. It has been gradually allow-
ed to get into this position. I have
tried to explain on a number of oc-
casions that there has not been
enough ploughing back and enough
modernisation effort by the industry.
It is a tremendous problem and it is
seriously engaging our attention.
We shall do our best to help them to
modernise them and work them effi-
ciently.
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SHRI S. KANDAPPAN: 1t is a very
serious question. I have collected in-
formation from various sources and I
have been told that the yarn which is
accumulated there is of high count and
the value is more. If you take that
into account, really they are not in a
position to meet the credit needs.

SHRI DINESH SINGH: The point is
they have to sell them. What is the
point in accumulating them?  They
have to sell either in the home market
or the international market,

SHRI PILLO MODY: The Minister
has said that they are aware of what
is happening and that they are taking
some action. They will not allow the
punitive effect of a free market eco-
nomy to take its own action on delin-
quent textile mills.

SHRI RANGA: Not delinquent.

SHRI PILLO MODY: There are
many which are delinquent. At the
same time, they will not categoricaily
state as to what action they are taking
to meet certain circumstances wiihin
the textile industry. They merely say
“we are considering this, we are tak-
ing action, we know all about those
things”. Why don’t they, at one time
or the other, say “we intend to do this
or that in such special circumstances’?

SHRI DINESH SINGH: I am sorry
that the hon. Chairman of the Bhirm
Club had to get up to ask this ques-
tion.

SHRI PILLOO MODY: I hope that
this reply will be commensurate with
my effort.

SHRI DINESH SINGH: I can only
say that I shall be delighted to sit with
him and try to find a solution to this
problem, if he has any suggestions.

SHRI M. B. RANA: Are the govern-
ment aware that the closure of mills
and thereby creating unemployment
is an indirect pressure on the Govern-
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ment so that they are able to buy-

cotton at a cheaper rate from the-
farmers? :
MR. SPEAKER: That was asked:

earlier by Shri Madhu Limaye. Any-
way it can be answered.

SHRI SHIVAJI RAO S. DESH--
MUKH: Mr Speaker, Sir, the question
has been asked but has not been cate-
gorically replied in the affirmative by
the Government. Let them deny it
or affirm it.

MR. SPEAKER: 1 think he has.
agreed. He said that to bring down.
the price this is being done.

SHRI S. K. TAPURIAH: Sir, you.
will kindly recall that it was about a
month back that I expressed my fears
in this House that if this Ministry does
not act with urgency quite large num-
ber of mills will have to close down.
It appears that it is idle to expect.
some work from this Ministry because
I am told that between the Commerce -
Ministry and Industries Ministry there
are 1,700 files lying pending because
the Ministers do not have enough time
to look into the jobs for which they
are paid by the people of India. On
this particular question the Minister
and the Deputy Minister have tried to -
confound the House, confuse the House
and mislead the House by two diffe-
rent statements. The Deputy Minister
said that 6 mills were to close, closure
in 4 mills has been averted because
the State Government has given them
some financial assistance. The Mini-
ster says that the question of giving
more credit does not arise because the
accumulation of stock does not help,
the stocks have to be cleared, even
by export if necessary. How do we:
reconcile these statements? Someone
says that financial assistance is given.
and somebody else says the giving of
financial assistance will not help be-
cause the stocks have to be cleared.
May I ask whether as a constructive
attempt to solve this problem he is
prepared to give themselves for ex-
port of this yarn that has been accu-
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‘mulgted and rather than givig these
u;t:entwep ip terms of only cash they
will permit the import of certain raw
‘materials required by the textile in-
«dustry and of which they are in short
supply? For example, is he prepared
‘to give incentive to mills for the im-
port of nylon or polyster fibre which
are in short supply, against the export
«of cotton yarn?

SHRI DINESH SINGH: I am not
‘quite sure whether the hon, Member
'was making a speech on the Demands
-of the Ministry or asking a question.
‘What he has asked is a basic policy
question which, if I may say so with
due respect to him, could have beiter
‘been asked a few hours later when
the Demands come up for discussion
so that I may be able to give .« more
- detailed reply.

SHRI S. K. TAPURIAH: How can
we ask such questions during the
Demands? Yesterday we raised the
question of the import trade control
policy. At the last moment he brought
in the import trade policy and he ask-
-ed us to discuss it in two minutes.

MR. SPEAKER: 1 am afraid he
‘would not get a chance to speak on
this even on the Demands.

SHRI S. K. TAPURIAH: Even my
party cannot speak. Please give me
one minute to explain the issue. The
announcement about the import trade
-control policy was announced in the
House a few minutes before the
Demands of the Ministry were taken
up. How do you expect members to
speak and read at the same time and
then offer comments? That is very
unfair.

SHRI PILOO MDY: Unfortunately,
the Minister thinks everybody studies
in the same fashion as he does.
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SHRI NATH PAI: May I know
from the Minister whether the Gov-
ernment intends to follow its own
Ppolicy, which was announced with so
‘much fanfare, about the creation of
‘the Textile Mills Corpoartion of India,
«or to rollow the adwice, as it is custo-
‘mary with them, of the Federation of
Indian Chambers of Commerce and
Industry, which has asked for one
abolition of the excise duty and also
for removal of the control? In this
context may I know why it took seven
long months to help the workers of
the Edwnrd Mills, who have given to
«Government Rs. 45 lakhs of their pre-
ciotis ssvings in the form of provi-

108(Ai) LSD—2.
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dent fund, to run the mills? Why
did it take such a long time when he
had armoured himself with this
power,by assuring the country and
particularly Parliament that he will
ensure that no single mill is forced to
close down or a single employee is
thrown out of employment? What
prevented him from taking atcion? I
want a reply, if possible, to both of
my quetsions.

SHRI DINESH SINGH: | The hon.
Member knows very well that the
function of the Textile Corporation is
entirely different from the function
of the Federation.

SHRI NATH PAI: Which of the
two does he want to follow??

SHRI DINESH SINGH: We are
going to follow the judgment which
Government make of the situation.
The Textile Corpoartion has certain
functions. The Federation represents
the industry. Both of them will be
consulted as and when necessary.
As regards the specific case of the
Edward Mill that has been referred
to by the hon. Member, he knows that
it is a matter in which we have to
act in consultation with the State
Government. He is aware of the
effort that we are making to start
the mill. It is very diffcult for me
to put down a dateline or to say that
this will be done except to say that
we are doing our best. It is a very
difficult industry. Everybody has
talked about the position it has gone
into. Al] this trouble that has been
created over nearly 50 years of this
industry cannot be set right in 18
months.

SHRI NATH PAI: A more impor-
tant question was: What is the
reaction to the demand for abolition
of controls; are they going to give in
to this demand? It has happened in
the past. The Fedeartion of Cham-
bers of Commerce and Industry has
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come out yesterday with a resolution
demanding the abolition of controls.
May we know what is the Govern-
-ment’s thinking on this issue?

SHRI DINESH SINGH: Govern-
ment’s thinking on this issue is that
we should retain control over a sec-
tion of production of cloth which in
our judgment would be essential for
mass consumption so that we are able
to maintain a reasonable price and
the price does not jump up.

SHRI P. G. SEN: Has the Gov-
ernment looked into the question of
diversion of capital by one mill to
another and as a result the closure?

SHRI DINESH SINGH:
say offhand,

I cannot

SHRI ANBAZHAGAN: In the pre-
sent crisis of the textile mills in
order to avert the impending closure
of gick mills in Tamil Nad the
Madras Government has come for-
ward to take over such mills and run
them on behalf of the Government
but in such cases the Government
has to spend a lot of money in order
to revive such mills and put them in
a working condition. Will the Cen-
tral Government come forward with
any financial assistance to such a
proposal of the Madras Government?

SHRI DINESH SINGH: Subject to
the limitation of finances of the Cen-
tral Government we shall certainly
assist the Madras Government.

SHRI MANUBHAI PATEL: The
hon. Minister has just now said that
the Central Government has to take
action in consultation with the State
Governments, In certain cases where
the State Governments have already
recommended the taking over of cer-
taln mills, why is the Central Gov-
ernment hesitating to appoint autho-
rised controllers over them?
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SHRI DINESH SINGH: We can
discuss the question mill by mill if
you so desire but the point is that
the Central Government have also to
commit certain funds as their guaran-
tee and they have also to satisfy
themselves whether the guarantee
that they are giving is economic or
whether it will be returned or not.
That is why each question has to be
examined on merits,

SHRI RANGA: Some reference has
already been made to one of the
suggestions made by the Madras
Government. Some time ago the
Madras Government was approached
by the millowners and they had some
discussions. The Madras Govern-
ment offered some support in some
direction. May I know whether
Government would be willing to get
into a conference of not only the State
Governments concerned in the South
—in Madras more than one lakh
workers are employed in these mills—
but also with the State Bank of India
and other banks and the Reserve
Bank in order to facilitate the supply
in adequate proportions of credit for
different types of their stocks and
their various productive activities so
that they can all be helped to keep
these people employed and at the
same time, can go on with their pro-
ductive activities?

SHRI DINESH SINGH: I have on
a number of occasions discussed this
matter with the Chief Minister of
Madras and we were able to give
him certain assistance when he has
asked for jt. Of course, we had our
difficulties and our limitations and
obviously we could not fulfil the en-
tire expectations that he had. As
regards holding a larger meeting,
certainly we shall at a suitable time
ca]l a larger meeting. It is our en-
deavour to get some kind of a work-
ing plan which we can then discuss
with the State Governments, banks
and others.
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TH qTT G W TR qeTey
WY ara §, g dwwere wTOReE A
T R & Sud 39 ¥ g Wi w0y
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SHRI AMRIT NAHATA: Besides
mismanagement and unproductive
wastefulness of textile mills the main -
reason why textile mills close down
is that the entire textile industry in
our country is absolutely wasteful.
While Japan produces only 200 varie=
ties of standardised cloth we in our
country have 20,000 varieties. Weuld
the Minister consider the imposilion
of minimum standards of cloth so
that the entire textile industry is put
on sound economic footing?

Oral Answers

SHRI DINESH SINGH: I shall be
very glad to consider it—in fact, I
have been considering it and I have
also been talking about it—but we
have a variety in this country anrd
people prefer different kinds of «loth.
If it is the wish of the House that I
do it. I shall ba very glad to do it
but then we shall have the problem
of hon. Members saying that they
cannot get the particular variety that
they have been wearing.

o G nEEs e &
qead ¥ weAt wEea A wer v v fer
A ol F A4 FT AT A9 A
gz wiferat w1 aE & st o war
=t wgeT andd fw 3% faw & q9-
g 4 oA wifad wos A W
¥ 45 @ Tt I@ fA & 77 ¥
o g7 #7 T F fean afeT saw
Tz ¥ wifiewer fredfidzT 7 OA1 g9
¥ fat fip g vy 7 =evd g ?
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SHRI K. RAMANI: On 26th, some
25 Members belonging to different
partie§ pf this House submitted a
memorandum to the Commerce Mi-
nister asking the Government to in-
tervene immediately to stop the
threatened elosure of mills by the
Southern India Mill-Owners’ Asso-
ciation. Now, the hon. Minister has
said that there is no such threat and
that the mills already closed have
been reopened. But that is far far
ago. They have now threatened to
close 20 mills. May I know whether
the Government will intervene and
try to purchase the accumulated
stock? The Mill-owners say that
Rs. 11 crores worth of yarn is in
stock. Here, the hon, Minister says
that the situation is not so alarming.
But it is alarming. Already 5000
workers are unemployed. I want to
know whether they will intervene
now and try to purchase, though
S.T.C.,, some stock, stop the closure
of mills and relieve the distress and
give employment to all the workers?

SHRI DINESH SINGH: The hon.
Member is aware that this is a con-
tinuing process by which capitalists
who hold and control the mills put
pressure on the workers and our
effort is to give as much support to
the workers as possible. What 1 had
said was that we had received infor-
mation of the likely closure of six
mills out of which the State Govern-
ment was giving financial assistance
to four mills and that there were only
two mills about which we were exa=
mining. I would like to say very
frankly to the House that this is cne
of the most important quetsions the
textile quesion that faces us. Theré
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will he tremendous pressure from the
industrialists in this and the only
way we ghall be able to meet it is by
the House giving its utmost aiten-
tion apd taking decisions to support
ug in our efforts of modernisation and
supporting the work_ers -

SHORT NOTICE QUESTION

Acceptance of Directorship of Bank
of India by Chairman of Industrial

Llcelfiyﬂcy inquiry Committee
SN@. ‘15 SHRI CHINTAMANI

PANIGRAHI: Will the Minister of IN-
DUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state:

(a) whether Professor M. S. Thacker
the Chairman of the Committee ap-
pointed to investigate into the ques-
tion of issue of industrial licences to
private monopoly houses in the coun-
try has accepted the directorship of
the Bank of India and is attending its
meetings; and

(b) if so,
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI RAGHUNATn
REDDI): (a) and (b), The facts re-
garding the question are that it is un-
derstood that Professor M. S. Thacker,
Chairman of the Industiral Licensing
Policy Inquiry Commitiee was invited
informally to a meeting of the Board
of Directors of the Bank of India on
the 28th March, 1968, to let them know
his decision on the offer made to him
of Directorship on the Board of the
Bank. After telling them that he re-
quired three to four weeks to consider
his decision, Professor Thacker came
away from the meeting, Subsequently,
the Government have been informed
that he has declined the offer. In the
circumstances it is not proposed by
Government to take any further ac-
tion in the matter.

SHRI CHINTAMANI PANIGRAHI:
May I know from the hon. Minister

Government’s reaction
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whether the Gowvernment will enquire
into tbhe fact whether the Bank of
Indig in which there aze financial in-
terests of the private monopoly houses
like, Tatas, Birlas etc, offered, im-
mediately after Prof, Thacker’s ap-
pointment as the Chairman of this
Committee a fat allowance of Rs. 5000
per month if he accepts the Director-
ship of their Board of Directors and
whether, in pursuance of this offer,
after the appointnent ag the Chairman
of this Committee, Prof. Thacker went
to attend the Board of Directors meet-
ing without the knowledge of the
Government or whether he informed
the Minister or the Secretary that he
was going to attend the Board of
Directors meeting of the Bank of
India in Bombay?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): It
has already been mentioned in the
reply that he was requested by the
Bank to tell in their meeting whe-
ther he was accepting the offer or not.
He went there to say that he wanted
three to four weeks time to give a
reply and he came away.

SHRI CHINTAMANI PANIGRAHI:
Will the hon. Minister tell us as to
how many times Prof, Thacker has
paid visit to certain monopoly houses
after he was gppointed as the Chair-
man of this Committee? Its terms of
reference are to enquire into the
licences issued to the private mono-
poly houses. Would he tell us how
many times he has visited certain
monopoly houses and will he tell us
that from the log book of the car
maintained. So far as I have collected
the information, he has paid visits, 23
times, to one of the private monopoly
houses and that is of the Birlas. He
is the Chairman of such an important
Committee to enquire into the present
day dreadful disease of T.B. which is
a new abbreviation for Tatas and
Birlas. May I know whether the Gov-
ernment are considering, in this back-
ground whether it is possible that the
Committee will function effectively





